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MB. SPEAKER: I am not  concer­
ned.  It was not there in the privi- 
lige motion.  I had disallowed that 
a few days ago and he cannot bring 
an identical motion.
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fŝrqwra srr fsur | eft  3^

*ff| WTTJirr I

*rro r̂r̂rr urrr v<$r f, *rT*r ^ srrar 

^ *ftr jft  ff̂ r % it̂t- 

fir* ̂  » $*nr *r$r  sror 1

PROF.  MADHU  DANDAVATE: 
(Rajapur):  if the  issue was closed,
why was the Prime Minister allowed 
to make a statement and not I? I am 
on a point of order..

MR. SPEAKER: No point of order 
can be raised when we are not on 
any business. I have moved on to the 
next item. I cannot allow any ques­
tion ot any debate on the Prime Mi­
nister’s statement.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Because of her satement 
,our doubt is confirmed.

MR. SPEAKER: Prof. Dandavate, 
if you have any thing, you can write 
to me or see me. You cannot raise in 
in this manner. I tell you once for 
all, I am not prepared for it.

SHRI PILOO MODY (Godhra): First 
of all, you do not read anything. The 
only right we enjoy in tinis House is 
the right of speech.  If you take that 
right away, we do not need a House 
and we do not need a Speaker.

MR SPEAKER:  Next item. Shri 
Kulkarni.

12.30 hrs.

PLANTATIONS LABOUR (AMEND­
MENT) BILL

(i) Report of Joint Com mittee

SHRI RAJA KULKARNI (Bombay- 
North-East): I beg to lay on the 
Table a copy of the Report of  the 
Joint Committee on the Bill  further 
to  amend the  Plantations Labour 
Act. 1951.

(ii> Evidence

SHRx RAJA KULKARNI: I beg to 
lay on the Table the  record of  the 
Evidence tendered before  the  Joint 
Committee on the Bill further to am­
end the Plantations Labour Act, 1951.

12.31 hrs.

RE. QUESTION OF PRIVILEGE— 
contd.

SHRI SAMAR GUHA (Contai): On 
a point of order, under Rule 376.

MR. SPEAKER: I have passed  on 
to the next item. I am sorry I cannot 
allow it.

PROF.  MADHU  DANDAVATE: 
Have you nationalised all  points of 
order?



a'JX Re $n. of Privilege  MARCH  1975  Re Qn. of Pmilege 23*

MR  SPEAKER: A point of order 
can be raised on the item on which 
we are at present and that is item 
No 8  I know  rule 376  If  the 
point of order is regarding the pri­
vilege ‘fttotftfti-or the "Prime Minister̂ 
to'erittfnt t iMt  d|i8&<5w%d it ari# 
passed oA tb the Aekt ten.  *

i i
SHRI SHYAMNANDAN
t̂lSHkA*  You have to hear  the 
points of order,

MR SPEAKER;  That item is al­
ready over arid we have gone to fUik 
next item  -

SHRI SAMAr' GTTHA  I want to 
raise a point of order on the state­
ment made by the Prime Minister

MR SPEAKER  I am not  pre­
pared for that, no, please
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SHRI SAMAR GUHA  The rules 
of procedure are  not your personal 
property  It is the property of  the 
House  You have to be guided by 
the rules of this House

MR SPEAKER  I cannot allow it

PftdF  Mkb&U  DANDAVATE: 
When the Prime Minister makes  a 
ot&tement, it becomeg the property of 
Hie House and wq can raise a psizit 
01 order.

MR  SPEAKER: If you  see the
rules, after the statement,  no ques­
tions can be put. <

SHRI SHYAMNANDAN MISHRA; 
Is that a statement of that kind?

SHRI SAMAR GUHA:  According
to -rule- 37% we hav% $he. right 
(interruption?̂

SHRI vaSANT âtbce 
Under rule 372, when a statement w 
made by the Minister, no questions 
can asked on that  (intê îpna)*

WfT smVvsW 7h*( :  W Tf XFfv

t(wi t̂rr » prrtr jftwwr | i  j

MR SPEAKER No, I am not pre­
pared for that

PROF  MADHU  DANDAVATE: 
We must have the same right as thfc 
Prime  Minister (Interruptions)

MR  SPEAKER-  I am very clear 
m my mind  I will not allow any 
questions  If you want to obstruct, 
that is a  different  matter A&  a 
matter of fact, when the same ques­
tion was raised  by  Shn  Vajpayee 
last week, when he wanted to ask 
questions, I disallowed it  So, there 
is no question of allowing one mem­
ber, when i have disallowed in the 
case of another member  It cannot 
be done  When I have disallowed ia 
another case earlier, how can I allow 
it m this case’  I cannot accept that 
position  No I cannot do jt

w % stt wgf | \
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The Prime Minister  has  got thf 
prerogative and  she has used  $ha|L 
prerogative

PROF  MADHU  DANDAVATE; 
Sir, I am se«kmg your xuling on  § 
procedural  point. IR&en  Shri Vaj­
payee raised the question you m  
that the matter is closed  Y«&  tb*
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Prime Minister was allowed to make 
V statement. 1 should  enjoy the 
sttnie rights as the Prime Minister.
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No point of .cyder except on the item 
on which we are.  We have finished
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Under the rules, I cannot allow it. 
It cannot be done like that. I do not 
accept it. Please sit down.

Orclei; please. Kindly  do not dis­
turb the House All of you 
.please ait dowij. I want to proceed 
»with  the * business.  The  mepibês 
.should  not  shout  at each  other. 
Kindly sit down,. I havef been allow­
ing you, t “have been listening to you, 
.but I have made it very clear that 
’the subject which was disposed of on 
that day,  cannot  come up  again. 
Therefore, I cannot allow that. By this 
attitude I cannot be cowed down.

,  The matter was disposê of. That 
.is not before the House now. I am 
npt allowing any gentleman to speak 
anything.

PROF.  MADHU  DANDAVATE: 
fWhat is the ruling - about the point of 
order I have raised?

r .MR, SPEAK̂: I have repeatedly 
*3fid that thii matter was raised the 
other day hy Mr-  Vajpayee and I 
listened to him and after that, I had 
disallowed it.  He  was  given  full 
chance to say. I am sorry I cannot 
allow the subject to be re-introduced 
again.  1

SHRI FILOO MOW: In the last 
two weeks legislation has proceeded 
quite smoothly.' In the last two weeks 
the Opposition gave you no troubl*.,-

’  », i  it;  ‘  ' i ,
MR; SPEAKER: I have not allow- 

tM 'guy :MWiD«C>„\  .  » -*••

I tell you the  Opposition ĵthis 
country gets t|i© maximum ojjgpw*&> 
nity for expression  of its views  in 
•Spjiter Ql%its  sip* Nowhere in the 
world you get so much time. It is a 
•wrong  propaganda  that  you  are 
making that you ar«- being stifled. It 
is an absolutely wrong propaganda. 
-Nobody is mm  to Iwiteve it. You 

-imdflet vs
have their verdict as to what chances 
cf4 .«Mm--«̂in this
.Paî WjTOt;#̂ y6M .>e  not at all 
appreciating as to how manv chanSes
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you are given  and how  much lati­
tude you get. But the more you get 
the more unreasonable you are. You 
are simply exploiting that latitude. I 
will ask anybody to judge. Compa­
red to any country in the world, the 
Opposition gets the  maximum ac­
commodation in this country.

Please sit down, I am not prepared 
to listen to you. There is  a limit to 
it. You try to exploit this latitude.

(Interruptions)

SHRI PILOO MODY:  On whose
training and bidding are these peo­
ple shouting? Will you  please ans­
wer that question?

MR. SPEAKER:  Please sit down
all of you.

SHRI  PILOO  MODY; Did  you 
ever think of that? What conspiracy 
is going on over here? Do you know
of that?

PROF. MADHU DANDAVATE: 1 
am asking for yonr ruling.

MR. SPEAKER:  My ruling is that
I have not admitted  it. I have  not 
given my consent  to the  privilege 
motion. I cannot admit a motion on 
an identical matter everyday.

SHRI SHYAMNANDAN MISHRA:
There is a definite point of order on 
account of tihe statement of the hon. 
Prime Minister.  What is this?

MR. SPEAKER: No. please. I can­
not admit it. You can make a submis­
sion, if you want, on the last  item 
of Shri Raja Kulkarni.

SHRI  SHYAMNANDAN  MISH­
RA: We do not pass on to that item.

MR SPEAKER;  We will now go 
to the next Item.  Shrimati  Indira 
Gandhi.

I am sorry, I am not allowing any­
body, I don't  allow  matters  over 
which I have given my ruling.

I had clearly told you in the very 
beginning that this .’matter was raised 
by Mr Vajpayee last week  and he 
was given a chance to speak.  After 
all, on the day it was raised, what­
ever be the position, he  wanted to 
say something about it and I allow­
ed him to say something on it. And I 
ruled that I cannot give my consent 
to this Privilege issue. After this was 
disposed of, then the Minister vol­
untarily said that he would...

SHRI  ATAL  BIHARl  VAJPA­
YEE:  Immediately  when I raised
the question of privilege  involving 
Prime Minister he got up and said he 
would like to have time.

MR. SPEAKER: I told you that this 
is not a privilege matter.  But inde­
pendently of that, you said,  he can 
do that; this is what you said:
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IZM  hr*

ME SPEAKER: You can show it to 
ttie. I have not got it.

SHRI SHYAMNANDAN MISH- 
RA: Would you not kindly consider 
that I have given a notice yesterday 
evening and this notice contains 
fresh facts and materials? Now, if 
fresh facta and materials are brou­
ght to your notice, would you not 
kindly consider whether a breach 
of privilege arises or not? The hon. 
Prime Minister has been pleased to 
make a statement. Whether it was in 
response to a request from an hon. 
Member on this side or no* that is 
immaterial. But, a statement had 
been made by the Prime Minister 
which disclosed certain things which 
go in variance against whatever she 
said and therefore..

MR SPEAKER; I have already 
asked Prof. Dandavate to send it on 
to me. How can 1 know what is in his 
hands now? I say that it was identi­
cal. But, if you think that there is a 
difference, then send it on to me, I 
can examine it. But, don’t cite this 
without any notice to me.
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You send that on to me. I can ex- 
Mmine i t  You can produce th&t and 
say that this is your correspondence. 
How can I now know that?

PROP. MADHU DANDAVATE: I 
can send it on to you. Unfortunately, 
you do not find time to go through 
it.

MR. SPEAKER: If there is any­
thing which is entirely fresh and not 
connected with that I am prepared 
to examine it—but not on this al­
ready disposed of.

SHRI SHYAMNANDAN MISH- 
RA; The motion is against the Prime 
Minister—not against any other per­
son, If you think that a fresh motion 
cannot be brought against the Prime 
Minister, then we do not go by that 
kind of your ruling.

MR SPEAKER: Not on identical 
matter.

PROF. MADHU DANDAVATE; I 
can place that before you.

MR SPEAKER- Please send that 
on to me.

PROF. MADHU DANDY ATE: If
I place the material before you very 
briefly you will agree that—even the 
Prime Minister will realise there is a 
contradiction between that and her 
statement now.

MR SPEAKER; You give it to me 
and I shall see to that.

PROF. MADHU DANDAVATE: 
Sir, what is your ruling?

MR. SPEAKER: My ruling is this. 
I have already seen it. I cannot al­
low an identical motion. If you have 
some fresh facts yo» can send them 
on to me. I shall whether there is 
any difference from the previous 
one.

PROF. MADHU DANDAVATE: I 
shall send you a fresh notice. I sent 
my notice; there are four reminders 
to it,

MR. SPEAKER: At 10-30 when I 
flaw the notices that were received 
they were all identical.

SHRI SAMAR GUHA: Sir, I rise 
on a point of order.


